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FINAL. ORDER No. Ul | 62/ 2017

Per Bench

The appeal is filed contesting the demand raised under the category of

Manpower Recruitment Services for the period 6/2005 to 4/2006.




2. On behalf of appellant, the Ld.Counsel submitted that appellant had
discharged service tax on the said category of services and demand is raised
only on the reimbursable expenses such as salary and other contributions.
He relied on the judgement of this Bench in the case of ‘M/s.Dream Loanz Vs
Commissioner of Central Excise, Coimbatore - 2017-TIOL-2503-CESTAT -
MAD. Wherein Tribunal has relied upon the judgement in the case of Bhaven
Desai Vs Commissioner of Service Tax — 2016-TIOL-508-CESTAT - MUM.
Following the same, we are of the view that the demand is unsustainable.
The impugned order is set aside. Appeal is allowed with consequential

reliefs, if any.

(Operative portion of the order
was pronounced in open court)
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